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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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0O.A.Nos. 197 of 2009

DATE OF DECISION: 18 -09-2009.

Shri Chandan Kumar Ghatak

....... D G PR .\ o) Tor=T s LA A
Mr S.N. Tamuli
c++eveewenAdvocate for the
Applicant/s
-Versus -

Union of India & Ors. :
............................... Seterrerine .. Respondent /s
Dr J.L.Sarkar, Railway Standing counsel
Ch e eeueertaeieaeieehte et ta e tetenetteansenananrererenstanronerenaonns Advocate for the

Respondent/s

CORAM

THE HON’BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers may be allowed to see
the judgment ? Yes /91()/W

2. Whether to be referred to the Reporter or not ? Yes/ pk)/

3.  Whether their Lordships wish to see the fajr copy of the
judgment ? ');93‘{\70.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,
Original Application No.197 of 2009

Date of Order: This the 18t Day of September, 2009.

HON’BLE MR.M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

Shri Chandan Kumar Ghatak

Loco Inspector

N.F. Railway (Lumding Division)

P.O.- Lumding

Dist- Nagaon

Pin- 782447.

...... Applicant

By Advocate : Mr. S. N. Tamuly, Advocate.

-Versus-

1. The Secretary
Railway Board
Rail Bhawan
New Delhi- 1

2.  The General Manager
N.F. Railway
Maligaon, Guwahati
Pin- 781011.

3.  The Financial Advisor & Chief
Accounts Officer (FA&CAQ)
N.F. Railway
Maligaon, Guwahati
Pin- 781011.

4.  The Divisional Railway Manager
N.F. Railway (Lumding Division)
Lumding
Dist- Nagaon
Pin-782447. L Respondents

By Advocates: Dr. J.L. Sarkar, Railway Standing Counsel.

ORDER(ORAL)

M.K.CHATURVEDI, MEMBER(A):

By this O.A. Applicant makes a prayer that he should be stepped

up with reference to the stepping up of his juniors in the same cadre.

N



2. Mr S.N.Tamuli, learned counsel appeared for the Applicant and
Dr JL.Sarkar, learned Standing counsel appeared for the Respondents. I have
heard the rival submissions.

3. The Applicant initially joined Railway service as Fireman on
19.3.1975 at Lumding under Lumding Division of N.F Railway. Subsequently
Applicant got several promotions and finally he was posted as Loco Inspector.
It was stated that Crew Controller and Loco Inspector are in the same cadre
and in the same scale of pay.

4. Consequent upon 5™ Pay Commission recommendations his pay
was refixed with effect from 01.01.199. Oh re-fixation it was found that
Applicant and few other .senior Members got less salary than some of their
juniors in the same cadre. This was stated to be due to some erroneous
calculation process. When these anomalies were pointed out to the concerned
authorities stepsv were taken to step up the salaries of the senior members
- working in different divisions of N..F Railway.

S. Our attention was invited on the decision of the Tribunal
rendered in the case of Dulal Kanti Deb vs. Union of India & Ors., O.A.
241/2006. In this case Applicant has retired from service as Loco Inspector.
Pay was fixed as per the recommendation of the 5% Pay Commission. For
stepping up of salary of his juniors matter was taken up but applicant’s case
was not considered. He also made representation but no order on such
representation was passed. It was stated before the Tribunal that since
Accounts and Finance Wing of the respondents has already vetted and
approved stepping up of pay vide letter dated 29.10.2002, the Applicant will be
satisfied if a direction be issued to the respondents to consider and dispose of

the representation of the applicant with a speaking order and if found eligible

>
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to grant the benefit. Tribunal issued the directions accordingly. The cése of
Dipak Chandra Bhattacharjee vs. Union of India & Ors. O.A.142/2008 dated
13.08.2008, was also decide(i on the same lines. |

6. Dr JL.Sarkar, learned Standing counsel appearing for the
Respondents did notraise any objection in adopting such course of action.

7. Facts being identical, respectfully following the abdve decisions
w? direct the Applicant to forward the copy of this O.A as well as the
representation already filed to the respondent No. 4 , The Divisional Manager,
N.F Railway, (Lumding Division) Lumding forthwith, in any case within 15
days from the date of receipt of the order. On receipt of the same, the
Respondent No. 4 or any other competent authority shall consider and dispose
of the representation by a speaking order communicating the same to the

applicant within a time frame of 3 months thereafter.

7. Original Application is disposed of as above. In the

circumstances there is no order as to costs.

"

(M.K.CHATURVEDI)
ADMINISTRATIVE MEMBER

PG
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1 | Oxiginal Applicé_tion

2 ' Venﬁcatlon ,

Seniority List of CC/LI/PRC as on 1/4/2001 dated 19/372001 | A _

4. | Order dated ../9/2000 issued from the office of the G.M.(P), B
' Mahgaon stepping up the pay of Shri Himangshu- Chakraborty to|
the extent of his j Jumor Shri K. C. Roy. '

5 Letter Dated 29/8/2001 Issued from the office of the GM(P) 1Cc
» Mahgaon addressed to the DRM(P),,Lumdmg to deal with the case .

16 Relevant portion of the minutes drawn in 92 Qrly PNM in which | D -
stepping up of CC to the extent of their juniors was concurred in |
and finalized. ‘

17 Circular dated 29/8/2001 on stepplng up of pay by FA&CAO, NF E
| Railway with remarks:

&y\&‘& 8 | Letter from the N.F Railway Mazdoor Union to Sr DPO requesting | F -
&' | him to unplement the steppmg up as agreed.
« o . ‘

_ Q N 9 | Order of thls tribunal dated 20/9/2006 in O.A.No 241/06 Shri Dulal | G
LN T Kanti Deb ~v- UOI&OFs. -

X .. 10 Letter dated30/ 10/07 & Memorandum dated 17/10/2007 steppmg up | H-
ot & : | of the pay of the applicant Shri Dulal Kant1 Deb in OA No 241/06 | -
\y}sést‘ |t the extent of h1s junior Shri Hlmangshu Chakraborty in the same | . 7

cadre.
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S.N.Tamuli (Advocate)
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19.3.1975 Applﬂicafllt joined service as Apprentice Fireman in Para4.2"
Lumding Division.'o’fN.F.Railway on-19.3.1975. |
12789 = Appljieattt. as promoted to the post of Loco Inspector | Parad.2 g
' " {@Don SRR (C.C.,L1LandPR.C are in the sdme
cadre) _ .
1/1/19% 5th Pay C.omm1s51on S Recommendatlons were adopted Para4.4

by Railway and salaries of its employees were re-fixed.
On ~in_1plementation i.e. on re-fixation it was found that
applieant and few others though senior and were getting
more salary pﬁor to implementation got less salary than
thelr Jumors such as KC. Roy, A_]lt Chakraborty etc. on

re-ﬁxatlon

.:19/2000 . Shn Hlmangshu Chakraborty S pay was stepped up to Para45,Annexure B
' ' |'the extent of his juniors as he was getting less salary | '
than his juniors working in the same cadre on re-

| fixation, hke applicant.

19/372001 | Seniority Tist of CCILUPRC as on 1472001 was | Amnexure A
I publlshed and applicant was against SLNo 42. _ .
129/872001 | GM (P),N.F Railway instructed the Divisional Railway | Parad.7, Annexure C

Manager(Personal) in short DRM(P) to- deal with the |

case of these senior members.

5/3/2002& Matter was dlscussed in 920 Qrly Permanent | Para4.8, Annexu:_e

| 6/3/2002 | Negotlatmg Machmery in short PNM (item No 42)and | D
- | was concurred on and was finalised.
29/1002 | FA&CAO gave remark that [ Para4.9, Annexurc E

. the case qppefs to be a normal case of |
stepping up which could have been settled at

divisional level ...

And also state that- ongmal ﬁle in which proposal was

dlscussed was m1ss1ng ‘This circular further clarified |




“Tthat CC/LUPRC are in the same cadre.

(171172003

NF Railway Mazdoor Union requested the Sr

D1v1510na1 personal Manager to 1mp1ement the steppmg -

wp.

Para4. 10, Annexure
F .

20/9/2006

One Shri Dulal Kot Do similarly placed with the

applicant - approached this Honble Tribunal through.
'O.A.N(_) 24."1“/06 and bY, order dated 20/9/2006 Hon’ble

Tribunal directed the respondents to consider and

dlspose the matter w1th speaklng order.

-Para 4.10,_Am‘1éXure
G

12007

Apphcant in O.A. No241/2006 ,Shri Dulal kanti Deb
filed C_.P.Noll/07 .
implementation of the order dated20/9/2006

in “O.AN0241/06 for non |

Parad 10.

30/10/2007

Respondénté submitted compliance report by stepping
up of the pay of the applicant/petitioner in 'CP.No

11/2007 m 'OA.No 241/06 to the extent of his junior and |

Parad.10, Annexure |
. .

j C.P. was subsequently dropped.

S
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L IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,
GUWAHATI

0. A No..J. 2772009

Shri Chandan Kumar Ghatak
Loco Inspector

N.F. Railway (Lumding Division)
N P.O.-Lumding

Centrai Administreto¥ifysnali  Dist — Nagaon

gl TemahR REURTE | Pin- 782447

verr...... Applicant
16 SEP 309 VERSUS-

¥ Guwahati Bengh (i) Union of India
" e s Represented by the
Lo T r
Secretary
Railway Board
Rail Bhawan
New Delhi-1

(ii) The General Manager
N.F. Railway
Maligaon
Guwabhati
Pin - 781011

(iii) The Financial Advisor & Chief
Accounts Officer (FA & CAO)
N.F. Railway
Maligaon
Guwahati
Pin - 781011

(iv) The Divisional Railway Manager
N.F. Railway (Lumding Division)
Lumding
Dist — Nagaon
Pin — 782447

.e....... Respondents

DETAILS OF THE APPLICATION:

1, PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS
MADE: .

This application is made for stepping up of the pay of the applicant to the extent
of his juniors such as Sri G.C.Kar as agreed in 92 Qrly Permanent Negotiation Machinary
(PNM in short) meeting held between N.F. Railway Administration and NF Railway Mazdoor
Union on 05/03/2002 and 06/3/2002 (Annexure — D, item 42) and for similar relief granted to
Shri Dulal Kanti Deb and other similaﬂy placed staff who approached this Hon’ble Tribunal
through different O.As For example O.A.No of 0.A.N0241/06 (Shri Dulal Kanti Deb —v-U.O.I
& Ors.), decided on 20.9.06, O.A. No167/08 (Shri M.L.Banerjee-v-U.O.1. & Ors) decided on

9/8/08 and fixation of benefit given by Respondents to the applicants in the above and other
O.As.

s

-
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2. JURISDICTION:
The applicant declares that the subject matter of this application is within the

jurisdiction of this Hon’ble Tribunal.

3. LIMITATIONS:
The applicant declares that is within the period of limitation prescribed by Section
21 of The Administrative Tribunal Act — 1985.

4. FACT OF THE CASE:

4.1. That the applicant is a citizen of India and as such entitled to the rights and privileges
guaranteed under the Constitution of India.

4.2.  That the applicant initially joined Railway service as Fireman on 19.3.75 at Lumding,
under Lumding Division of N.F. Railway. Subsequently applicant got several promotions due to

his excellent unblemished service record as given below:- Sontivl Administrrive Taana)
I8 [EALEMEIABRI VL Sug S35 7 Han
R W ey
Apprentice Fireman j
Shunter 7 16 SEP 2009 t
¢ ! "
. + Guwahati Ber "
Driver (Goods) TR ?ﬁ??{%’g
Crew-Controler (CC-in-shorty on-12/12-94= S

LSco INSPECTOR LI IN sMowT) F/iqeg
Subsequently applicant was posted as Loco Inspector (LI in short). It is stated that Crew

Controller and Loco Inspector are in the same cadre and are in the same scale of pay.
4.3. That applicant after maintaining an excellent service record And is now working in

Lumding Division of N.F. Railway.

4.4, That as per 5™ Pay Commissions recommendation adopted by Railways, Railway
authorities re-fixed the salaries of its employees including the applicant w.e.f 1/1/1996 on
November 1997. On re fixation it was found that applicant and few other senior members got
less salary than some of their Jjuniors in the same cadre. This happened due to some erroneous
calculation process. For example Sri G.C.Kar who is junior to the applicant and is in the same
cadre of CC/LI/PRC started getting more salary than the applicant and some other senior
members in the cadre. It is stated that prior to re-fixation applicant and other senior members
were getting more salary than their juniors including those mentioned above as an example in the
same cadre. As per seniority list published in the year 2001 as on 1/4/2001 applicants seniority
position was against Sl No.5 ShriG.C Kar was Sl. No. 72. It is stated that similar anomalies
occurred in different divisions of N.F.Railway’s due to erroneous method of calculation adopted
by Railways as per 5™ CPC recommendation.

‘ A copy of the seniority list dated 19/3/2001

as on 1/4/2001 is enclosed as Annexure A.

Q Kk G\Q\Q&J’(AJ‘(L



’4.5. That as soon as administration came to know about these anomalies they took steps to
| step up the salaries of these senior members working in different divisions of N.F. Railways who
got less salary after re fixation than their juniors. One Shri Himangshu Chakraborty (SI. No. 46

in the above mentioned seniority list) working in H.Q. division of N.F. Railway and was getting
less salary than his junior Sri K.C. Roy, PRC (Power Controller in short) (S1. No. 56 in the said
seniority list as on 1/4/2001, Annexure A) after re fixation. It is stated that prior to re fixation
Shri Chakraborty was also getting more salary than Sri Roy. By a memorandum dated **/9/2000
issued from the office of General Manager (P), N.F. Railway Shri Himangshu Chakraborty’s
pay was stepped up to the extent of his junior Shri K.C.Roy. As a result of re fixation i.e.
stepping up the pay of Shri Himangshu Chakraborty became equal to Sri K.C.Roy. It is stated
that this applicant is senior to both Sri Himangshu Chakraborty and Sri K.C. Roy. As applicants
pay was not stepped up his salary remain lower than his Junior Sri G.C Kar. It is humbly stated
that Shri G.C.Kar is junior to the applicant in the same cadre and was getting less salary than the
applicant prior to such re fixation as per the recommendation of the 5* CPC. There were cases in
other divisions of N.F.Railways also. Measures for the stepping up was taken in other divisions
also in order to remove such anomalies. But Lumding Division of N.F.Railway i.e. the Division

in which this applicant and few others were working did not take any steps for re fixation/
stepping up of identical cases as done in other divisions of N.F.Railway and kept the matter
pending. One such case was of Shri Dulal Kanti Deb (applicant in O.A.241/06) in the same cadre

N.F.Railway on the plea that the original file was missing. It may be mentioned here that Shri
Himangshu Chakraborty (S1. No.46 in the seniority list dated 19/3/2001, Annexure A) is junior
to the applicant (S1. No.42 in the seniority list dated 19/3/2001, Annexure A) in the same cadre.
It may also be mentioned here that PRC, CC, and LI are in the same cadre and same was
confirmed by the letter dated 29/10/2002 of Dy. Chief Accounts Officer.
Com A+ v numat) A copy of the memorandum dated

ST TN +$/9/2000 issued by GM (P) is

as that of the applicant. Such cases were being delayed though vetted by the Accounts Dept of g
<
&
X
¢

enclosed as Annexure B

v 16 SEp 200
< Guwahati Bench |
4-ummwMSions of N.F. Railway took steps for stepping up of pay of the

seniors to the extent of their juniors getting more salary on re-fixation as stated in the above para

citing example of Sri Himangshu Chakraborty but Lumding Division of N.F. Railway did not
implement the same with regard to the applicant and few others in the same cadre working under
Lumding division. It may be mentioned here that though applicant was similarly placed and in
the same cadre and was senior to Shri Himangshu Chakraborty his case was not considered for
stepping up as mentioned above which is in violation to the principle of natural justice and
constitutional provisions i.e. Article 14 and 16 and Directive Principals of State Policies.
Authority concerned deprived the applicant in most discriminatory manner from his legitimate
pay scale. This caused a great financial loss to the applicant and continuously affecting him by
affecting his salary and other allowences and as such it is a continuous wrong. It is stated that
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’due to wrong fixation of pay applicants pension was also fixed at a lower rate and ultimately

getting less salary than others similarly placed persons such as Sri G.C Kar.

4.7.  That applicant and other senior members submitted several representations through their
union i.e. N.F. Railway Mazdoor Union who espoused their case with the authority concerned.
The applicant also submitted individual representation which are still pending. The issue of
stepping up of pay of CC (Crew Controller)/LI (Loco Inspector)/PRC (Power Controller) in the
same cadre to the extent of their juniors was initially discussed in the 89% Qrly PNM (Permanent
Negotiating Machinery). Vide letter dated 29/8/2001 issued from the office of the GM (P), N.F.
Railway to the DRM (P), Lumding it was instructed to deal with the case.

A copy of the letter dated 29/8/2001is
enclosed as Annexure C.

4.8.  That matter was again discussed in 92* Qrly PNM (Item no 42) held on 5/3/2002 and
6/3/2002. Minutes drawn in the aforesaid PNM item 42 reads as under:

SSTEPPING UP OF PAY OF CREW CONTROLLERS TO THE
EXTENT OF THEIR JUNIORS IN LUMDING DIVISION.

.
g

The Union was informed that the proposal for stepping up of

14 ScP 2009 t pay has already been concurred on and division had been intimated vide

no. PNO/EN-R/Loose/Pt-1 dated 4/3/2002.

(FINALISED)”

Hence H.Q. and G.M. had already gave concurrence to the stepping up of pay of the
senior members of Crew Controller/Loco Inspector/PRC in the same cadre, but Lumding
Division did not implemented the same in most discriminating manner depriving the applicant
and others from their legitimate claim.

A copy of the minutes (relevant page
Only) drawn in 92™ Qrly PNM dated
21/3/2002 is enclosed as Annexure D

4.9.  That by a circular dated 29/10/2002 issued from the office of the General Manager (P) it
was clarified that CC, PRC & LI are in the same cadre and also stated that no proposal for
concurrence was sent to finance for concurrence. FA & CAO after examining the matter
unilaterally gave remark that
“The case appears to be a normal case of stepping up which could have
been settled at divisional level ....... »
It was also stated in the said letter that the original case of LMG division in which the

proposal was being discussed is missing.

C K Qhsbal



But Lumding Division did not take any step to implement the same by stepping up the
pay of the applicant along with few other similarly placed persons though other divisions of
N.F Railway implement the same with regards to persons similarly placed and stepped up the
pay of such persons for example in the case of Shri Himangsu Chakraborty.

A copy of the letter dated 29/10/02 is
enclosed as Annexure E.

4.10. That though the matter reached its finality and concurrence was given by the HQ and FA
& CAO but Lumding Division kept the matter pending without implementing the same in most
arbitrary and discriminatory manner. Railway Mazdoor Union again vide letter dated 11/11/03
informed the Sr. Divisional Personal Officer, Lumding about the non implementation of stepping
up which had already been concurred in by the HQ and was finalized at Zonal PNM with GM
Level and request him to implement the same. But Divisional Railway authority despite of
repeated request and also after receiving concurrence from HQ did not implement the said
stepping up till today in case of the applicant in total violation of rules of natural justice and
Constitutional Provisions. Being aggrieved one Shri Dulal Kanti Deb (SL. No.43 in the seniority
list dated 19/3/09, Annexure A of this O.A) approached this Hon’ble Tribunal through O.A.
No.241/06 for stepping up of his pay to the extent of his juniors which was disposed by an order
dated 20/9/2006. The operative portion of the said order is quoted below.

..... Considering the submissions made as above and in the interest of justice I

s shetvaTrihunal

SEp 2009 b

hati Bench ¥
£

direct the applicant for forward a copy of this O.A. as well as the representations
already filed by him to the second respondent forthwith in any case within 10 days
Jrom today. On receipt of the same the second respondent or any other competent

authority shall consider and dispose of the representations by a speaking order

and communicate the same to the applicant within a.time Jframe of three months

thereafter....".

But the respondents kept the matter pending without disposing the same. Than applicant
in the said O.A. filed Contempt Petition which was registered as C.P.11/2007.

Respondents immediately implemented the order of the Hon’ble Tribunal. And as per the
direction of the Hon’ble Tribunal respondeﬁts had stepped up the pay of the applicant to the
extent of his junior Shri Himangshu Chakraborty and others w.e.f 1/1/1996. Subsequently the
above C.P. was dropped. R

Copy of the letter dated 11/11/03 is enclosed

as Annexure F

Copies of the orders dated 20/9/2006 - in
O.A. 241/06 and compliance order dated
30/10/07 are enclosed as Annexures G & H

respectively.

SUNY N

k.

-



ﬂ 11 That few other similarly placed staff namely Shri Bimal Chandra Ghosh, Shri
M.L.Banerjee, approached this Tribunal through different O.As and the Hon’ble Tribunal was
pleased to dispose the O.As following the judgment passed in O.A.No 241/06.
Copy of the order dated 13/8/08 & 9/9/08
are is enclosed as Annexure K & |
respectively.
4.12 That the applicant humbly begs to state that he is entitled to get his pay fixed (stepped up) to
the extent of his junior Sri G.C.Kar who is junior to the applicant and belongs to the same cadre
. as stated in the above paras.

5. GROUNDS AND LEGAL PROVISIONS:

5.1. For that pay of the applicant should be stepped up with reference to idg up of
pay of his juniors in the same cadre who were getting less salary before re-fixation under 5 Pay

Commissions recommendations.
5.2. For the Account Department has vetted the stepping up of the applicant’s and others pay.

53. For that when pay of others in the same cadre had been stepped up as per 5% pay

'Commission’s recommendations their no reason why the pay of the applicant shall not stepped

up.

54  For that non fixation of correct pay the applicant has suffered loss of pay compared to his
juniors and loss of service benefits which is in violation of Article 14
and 16 of the Constitution of India. '

5.5  For that missing of the relevant file in the division application cannot be made victim of
financial loss. |

5.6  For that in a similar matter in O.A. No.241/06 (Shri Dulal Kanti Deb -v-U.O.1. & Ors) on
the direction by the Hon’ble Tribunal the pay of the applicant in that case was re-fixed granting
him the relief by the Respondents.

6. DETAILS OF THE REMEDIES EXHAUSTED:

There is no remedy under any rule and this Hon’ble Tribunal is the only forum for

redressal of the grievances. The matter was discussed in the annual PNM and was finalized but
divisional authority did not implement the same despite of reminders from the union.

7. MATTERS NOT PREVIOUSLY PENDING BEFORE ANY OTHER COURT:

C k. Gihodok
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o The applicant declares that they have not filed any original application or petition in any
Tribunal or Court.

8. RELIEFS SOUGHT FOR :
Under the facts and circumstances mentioned above applicant pray for the following reliefs:

(8.1) The pay of the applicant be stepped up with reference to the pay of his juniors (eg Sri
G.C.Kar) in the same cadre i.e. CC/LI/PRC and arrear paid with interest.

(8.2) The last pay drawn after the stepping up be taken in to account for calculation and payment
of all other benefits ffrom the retrospective date i.e. the day from which his pay has been stepped
up and the difference with the amount already paid, with interest.

(8.3) The any other relief/reliefs that the Hon’ble Tribunal deem fit and proper.
9. This application is filed through an advocate.

10. PARTICULARS OF THE POSTAL ORDER
I IPONo: .39 @.424)CC
. Dateofissue: ...t a/9/e...
M.  Issued From: General Posf Office.
IV.  Payable at : GPO Guwabhati.

QC K. Ghalok.
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VERIFICATION

I, Chandan }Kumar Ghatak, aged about 54 years, working as
Loco Inspector in Lumding Division of N.F. Railway, Nagaon (Assam),
do hereby solemﬂy affirm and verify that the statements made in
Para 1,3,4,6 to 12 are true to my knowledge, belief and information

and those made in Para 2&5 are true to my knowledge as per the legal

advice and I have not suppressed any material facts.

And 1 sign this verification on this 5t day of September 2009

at Guwahati.

£P 2009 ; C. K. Gtk .

5 Guwahati Bench ‘3} Signature

PRE 2y
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1813 has boacn vetted ny FA & CRO/ENGA ~
empetent suthsrity b .

Attested

Advo=aty
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- Fax GCENIRAL MANAGER

Df ar,

Zerson

+a» anéarsement dtde 12/9/2000 and pproved Ly

£ar GENERAL MANAGIR(P)

MALI GROH -

datos 3 /2000 __— ; :
’ - ¢ | ;
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' {ANNEXURE . BC

N, F, RAIDNAY,

Office of the
General Hanager(P)
Mallgaon: :Guwal'zati-ll

TN e

No.'E/zos;/Fiscau.zon(m' | Dated: 29,g,200;

To n
DRM(p) /LM;;‘, M a0 4
MR R S Feftmd L sonmny, h
IR w8 i< Subi Stopping Up of pay of Crow Con troller
Ly tO the extent of Junior in LMG Divig~
© Subsyon PNM'{ tem Np.l{l/asth. Qrly. GM~pny
' O£ NFRMU s e+ AT

SR RAS P o

o Tbe\yg_as_et.,gf, Stepping o ©f pay of Shri p.c, Ghoge
and ,others. jin :;c‘a;gx;aa.,ggog:;psoo/- to the axten: °f their
juniori?hr.i.-gmm Chandra y CC scale Rs.6500-10500/- was
submitted to FACAO for Obtaining concurrance oy tige Propoged |
stepping upuofi’riaay"of?the CC'of IMG Pivision nyt FARCAO/ LG hag .
retumeq the, case m:.h,obaexvation that the starg Clhcemeq g
are 'w.orking. under,ac_c_:pgp_tg control of DAO/1MG ang the cage may ;
be sent?‘tOFipAO/ MG for! vetting, ‘However gf therei s any appro- {
Prlates, Yeasens the Case may be Te=gubinittea duly CORplied wygy

as wider (=" . ' . !
B L ol Ko b ST TLLE S e ' {
1. Associated Accownty vetting Or thejr Iemarig nay
please ne tha.med._ WL e o e 0T
) :Youi,;'.are therefore, Lequegteg O qgeay the cage aa ’ '
Per FALCAO's aboye Ohservation. ;
. N
sS4/~

: - ( s, CHARAROR v )
" Agstt, Personne) Offficar (M s)
. . forlceneral 1=‘.anagor(}*).!-1aiignon.

~

DA: As Qbovec

Copy to:-l)cpo/m_for ;;lfc.::_ma_tion,,;this is 4 1y Itom- L7744 of
Aoy 89tn Qrly, AL TNAN ‘ :

. 2)GS/NFRMU/PNO.;ffor '.mformation, this in ref,
RV QJQ.}HU/C/\PIQDMIMP/Pt.IX dt.7.8.01,"

v, 41
DA

t> hig letter

-

CONRAF MY

s/ - o
| , for Gcneral._ :-zaua.g:u"(zb)s:aiijaon.
N_o.MU/C/mm,/mp/pt.zx " Datesg .9.2001

Copy t0i~1) The Brancy 5&cretar}'/rJFR[€?U/Lumding Branch epp infomation
. _ ‘ pleuse. He ig Persue the Case with DAO/ s for further
: action pleasga.
\/ 2) One COpYy PN}-i/Ska.leton file-t ton 17 of a9¢q, Quly Zenal
By meéring, .

gy et Hee z‘f— ' ’RT’M" ' /1’\"’\\"}‘. :‘ ! " /'l
"{.‘"."-""_ ~ . . . ' ¥
DIRG9 s A raTAg £Or GmyERay, SECRENARY

LT : N | Ne Fo RATLyAY MAZDCOR firrzon

PANDU,

R ' P S m e ‘,!'789v k‘i
Attested ‘ i

- GuwabatiBench |
Advoaqte I P

. e

—————
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ST ANNEXURE. g ).
v, LA \ . JHULL-” /
('. wo IV ’\J ]\.- -

\"\. ‘-::‘ « oo )
_ M. P RAILWAY
. . : - Office of the
\ . o CGenenl Mazagor(F)
.. . ' ~ Malignon::Guwalat-i1
No. L/ L/(U) -  Deted: 21-03-2002

CU, CME, 10OM CCM, FARCAQ, SDGM, CEE, COS,
CHTH cwm C8C, CSO, CR/CON, DM

Sub;- Minutes of 924 Qily. PNM mwdng he!d bttiveen NF Railws ;l i
Administration and INF Rly, andoor Unlon on 03032002 and

- 00-03-2003.

A cspy of tio minutes of 9% Qily. PNM mccdug beid with NFRMU Is anclosed

feaonity, ) 4
EHCTEOM-* 1§ INTRODUCTORY STRECHL
SRCTFON-TY  PIEH 1URML -

. ﬁi}-'M'Xl"?N-‘l(" REVIRY YTRMS

Foln gw up oction sgainst cach of the items iaduding Intmductmy spocch pertaining to your
depertivent niny b taken up oxpeditlously and completion/latest progrens repost may be sent to
CPRQARMMiga00 an ur before 05-04-2002, w0 hat GM cao be apprised of the position.

The :aa got as lald down ahkove may pleass be ndhmxl .

YLM )B?Z "NOTE. 'I'HAT 'IRIP’IJCA'IE LY)P’!ES OF ALL THE CIRCULARS/
REFERENCHA/MEMORANDA/OFITCR ORDERS/IETTRRE RTC, IBSURD WHICH HAVE BREN
RANMIKED 1O THE RRMARKYS MUST INVARIABLY BE KNCLOSKD ALONG wItTad le'
'I‘RIPI;XCA‘!I ‘COPIRE OF THE REMARKS OFFERRD. .

v zz.m) PACK OF TR MNALISED [TEMS mouw ALBO mr. SENT A.DONG" WITH THE
RENARES. |

Iis uuggcstﬂd that an Officer at least I JA gmde is, noanhmd txy thc respective PHOD for
his Depit. to co-ondinage the follow up action sud submisslon of the detatled remarks by the target
dute, While sn‘xnitting the remarics kmdly refer to CPO’s L/No. EBOI/O/PI\MM—III dt 01-07-99.

DA/As sbove. - , ' 'A /écﬁ(wﬁ/@ujw Jw

(D, C. Bhettacharjee)
APO/Unica
Jor GENEILU.- MANAGER({P)
Cogiy tod '
1. GENTINN wmxo-c,rf‘z-xz for infomaation vwiih 40 sparo wpnw picaso.
4 QEMFRENENO-GHY-12 for information with 5 spare copm please,

3 DIRKIM, APDY, LMG & TSK
3 DINP)WE IR, APDJ, ING & TSK for lformation please,

< . MDA/ Mlipon for intonmglion plcasc

6. Dy. CFOIEY - for information & neocssary action please.
7. Dy. CPO/CHM/MLO, B )
8. SPQAWV/, R, Engg. . ' .
9. APOST, Misb., .-atoxw.l‘\uliug. . They are svquested 0 submit the remarks on
Adno, MI’P the sninutes by 5-4«2002!001’0/111 positively,
S AT 2o
 for GENERAL MANAGER(P)
o)
Attest=d

Advocate
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(B) The inon weg ixl'I‘onmd thet duo to problem with the WSEB
authority, the work i getting dslayed. However, tho same ig likely to
be completed before next financial year.

37. 90112 ARDITRARY DOWN GRADATION OF DUTY ROSTE tor

(PERATING STAFE. . oy

‘Iie job anslysis of Points-men end Gate-men of Salbarl, KOJ ang DTX in 74

CrO NJP-NBQ. geclion han been fixed between 1.3.2002 to 25-5-02. ;f‘he Union

hias boon informed vide lotter NG.E/301/30/91(V) dated 25.2.02. P g

; ' o A Y Y. 3
56, 97 WISHONOURING OF NRGOTIATED SETTLEMUNT I/ TINSUKIA 7 2y

 RIVISION (BOUNDARY WALL).

EJ’ E.’};f. fi

' L. ! ' s 37”‘ ~.( 4’,?’3{‘{' P

‘e Upion montioned that bouudary wall has alroady been ;:‘&ggz;%&’f ;;%ﬁ:é@{?(:/)

AEN/Birpota Road and in Kutiher bosides Bunglows &t TSK and MXN. - %ak;%

.\ | ) . l N "?Q%
=N

e
W

cy i .

\flor detailed discussiou it was informed fo the Union that Sr, DENs will be
asked to examine the above aspect and stop making boundary wall gs per
1:|)am811 of IRWM/2000. o

| . » ‘ ' p '
39, 50//20 *Q.B-INTRODUCTION OF FACILITIRS OF WORKMAN SHUTTLE
. }x‘s-l AWND B8-2 CAUSING ﬂﬁl EDSBQ 10 WORKBIAR,

fl,‘he Union was iuformed that a total ‘of 38 surplus staff of BORA is being
Ltilized 2t the RO/NJP and two at NG Shod/NJP. and the number of stafl .,

CME residing at BORA aro 13 who aro commuting by Bus/train The bus fare ex.
Cro [JORA o SQUJ is about Ra.5/~

Anothior 33 staff bave rocently jq'méd ot Diesel Shed/SGUJ out of w'hich 18
ataff are residing at Bagdogra. S .

It was apprcciuted that ruaning of Shuttle trein is not beneficial due to tho
Lodiictioh in stafT strength for the travel. :

After iscussion, Union requested the administration to reimburse the bus
fiyro, being made by the stafX, as fur os fonsible and for this & reference may
Hcase be moeds to the Railway. Board for their consideration. The

administration agreed to make a referenco to the Board. (FINALISED)

40. $0/21 REGULARISATION OF SERVICE SUBSTITUTE TEACHER AFTER
COMPLETION OF3 YEARS SERVICE, |

The Union way informed that the Sémoning Comumitice has been formed to

Cro adjudgoe the eligibility & guitability of Shri-D. Sengupta for regularisution s
toucher. The dote of screening has boon fixed on 20-03-2002
o ( VINALISED)
AT
Attested

— |
Ad@;t@ - S \

»
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.7 41 89/6 SURRENUERING OF PROMOTIONAL POSTS IN THE O
MIRISTERIAL CATEGORY WORKKR VUNDER LY/NEW )
BONGAIGAON AND DRFRIVATION FROM TIHE BENEFIT OF
CADR}. RRS’IIKU("TURING W.E. I}',Ol 03.93.

The point rmaed by the union hus been exmmxned It is found thai since the

v surrender of 3 vacant posts of Sr. clerk were effocted w. o, £ 11-2-93, before

CME, CPO  the crucial date of up-gradation i.e. 1-3-93, the same cannot be agmcd to for
“the cadre restructuring of posts w. e. £ 1-3-93

After discussion, it wag agreed tat the isyus will be Tooked into.

2. 8“;11’7 STEPPING UP 01‘ PAY OF (.RfﬂV CONTROLLERS 1O THE
\ EXTENY OF T8 IR JUNIORS IN LUMBDING DIVISION,

CME, 'The Union was informed that the proponsl for stepping up of pay han already

FAalCaw, been concwred in and division hos boou intimaled vide No. PN@/TLI;I -

Cro | Loose/ Pt-I duted 4.3.2002. o (xrmwxsm W A,

: : o R S

43, 8527 STREAMLINING TBE WORK OF MEDICAL DEPIT. VIS A VIS g {Q,i.p it
. CRNTRAL HOSPI srng\g y;‘,-mu(;&gy 7 T T

/

CMD, (§P0 ' The issue would be separately ducu.;sed wuh the Union.

4. 86116 ARBIIRARY WITEDRAWA LO}? SHUTTLE BUS SER ICE. S“‘f/af, ati
- f%/\, iy /1(4 /
The Uniot waa informed that Shuitle Bus services between PNO O-ML6- "“f'iiz;r}a

CON, CPO GHY-NNGE has already commenced from 01. 03-2002 by LMG Divn.

(PINALISED)

45, &*?;5/2[') RECREAT IONAL FACILI'IIBS 10 . GROUP- ¢t & GRoOuUP.-'D!
; B__gPLO YEES.

. Addl. CSC has wentionod that some addxuoxml ﬁwllmca to be provided by

Cl, Cre, ihe Engg. deptt.. It has been docided that gecurity Oflicer and Sr. DEN/MLG

CPo will inspect for provision of extrs fieilitiog. go that the pars Military forces

can be shifted to the station building und the leway Instxtutc/PNO is
vacated for rocreational facilities of the staff, - . ‘

4. 1415 PROVIDING. OF PROMUTIONAL PROSPECTS TO LAB.
ATTENDANTS IN THE MECHANICAL' DEPTT. WORKING IN
| $CALK Rs.750-940/- (Rs. 2550-32001) '

- Baged on the decision of PNM thc case ‘wag gent to FA&CAO with the
CME, CPO  proposal for crestionl3 posts Lub. Asgistant. But FA&CAOQ has returned the
canb with the obrwrvutxon that it is a cage of up-gradation aud hence roquires

Bourd's spproval.

16

A f!e@tc.
‘@ud/

Advoaqta
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) 43709 STREPING UP OF PAY OF CARW COHRFROLLEES 10 Fi
S | BXIENT OF TREIR JUNIORS IN LUMRING DIV ISIOT,
" ke . . ‘ . o ‘ '

vy  CME, ' ‘'The Union wss wformed thet the proposal for stepping up @i pay hes ale
. FAKCAOD,  beew concwred in aud division hea been intimmted vids Wo

v NN 8 4 )y Loose/ Pt-I doted 4.3.2002.
,."\,z"i-'.f'e.’z:dcf.%- 2\. S/&/ dl,j’;t- Odet'L- S 2

eadly

. PHOATLY
(FITALISED)

{ i-\NNfﬁiURﬂ" ﬁgj

“Sub: 92™ Qrly. PNM with NT R

aibway Mazdoor Union {o be held
on 5.3.2002 & 6.3.2002

Reft Review Item No.42

In the Admunistrative remarks under the head "PRESENT POSITION"
mentioned that the case has been resubmitted to Finance for examin
thercof. In fact the remark is wrong because no proposal has been

to Finance fer concurrence. However, unilaterally. the case has been examined by Finance
and comments as follows: - - A :

1t has been
ation and concurrence

I

sent afler compliance

1. Shri D. Chakraborty, CC, Shri D.K. Dceb, CC, Shui B.C. Ghosh, CC, and

N .

Shri
A.K. Dey, CC should belongs (o the same cadre e, in the eldre.of CC, PRC and
1L : (,5)* N - ", -

. vy . - T ...
: o AN

. f Y. _.-.,,-(-‘:'. . v"":( Y

Sccondly, CC, PRC & LI should be in the same cadre i ":’:E,{;;?Q,
The pre-revised and revisaa scale of pay of the ]o)'wr and lngqu-I
they are entitle to draw pay should be identical,

[0

\Sﬁﬁi?g}ggwhich
Gi“"‘{';; .

: J = ,,\::‘:’! ~§ras .

3. The seniority list of CC, PRC & 1.1 should be vcriﬁt’(’htu,\jhﬁnmyl1;_;5;1@,56-1’{3‘}0!‘11111 »f
stcpping up. Tz

The casc appears to be a normal case of stepping up which could h
settled at divisional level. It is not

forwarded to HQ for a decision.

ave been
known under what circumstances it has been

Morcover, it is leant that the original case of LMG division in which the proposal
was being discussed is missing. '

In view of the above, subjected to verification of (he above ilems at divisional
level, the proposal for stepping up is concurred in.

‘This issues with the approval of FA & CAQ

M
f [D\\;M’b, .
3 ! . S e et
Dy. CAOG
CPOIR
file
U r. f))\' 1y Q\, é( { y\ﬂ ‘e -~ — N 2 - R ‘( ) . o A,: i.\..\*,
‘ “ole Ly et b o A N [ S N A SRS (
4 FW, / Y E
t

S \ [ “yll . 7 -
Aucitc'd t/)%&/“ <(‘]4/7}”7¢, L,l-},’\ (} }FD X) l() ) 0. x4 7

_ =gt //Q’ Q@ R
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LUMDING!

ndia l\allwaymcn s cht.mnon & Hmd Mazdoor Sabha

Affiliare tb Al

\\ |wm

‘Recognis A
PUENTRAL OFFICE * v Office of the Branch Secretary
PANDD ) ) i Lumding : Assam @ /! 4080
l‘l‘l' e ,....... Cyrreneayt E!: . (/'r//l’ ............................
/o NG MU/SELIPO/LM-03 . [ et
K ! Lome ‘*a\,
l{" Sy
To )
The $r.DPO » f ?,
N.F.RLY. Lumding 'i ;

Sub:- Non-implementation of Agrecd Zonal PNM item No, 17" %f 89"

Dear Sir,’ | ‘M;,?{%’ {\/ég‘ 4 .‘;?‘9{?0&
'I)Q,, M

» Inlhcfercncc to the above one photo copy of the minutes along with D’y* »ff,,m* 3

CAO/G/MI. {G‘s Note No.PNO/EN/R/Loose/Pt-I of 04/03/02 are disclosed for your kind o

mtornnt:on'

ﬂs .ascertalned from the above that the proposal for stepping up has already been
concurred ( by the HQ which also been finalized at Zonal PNM with GM ievel. Accordingly
all such tyii of cases have been finalized the staff of Hd. Qr One¢ photo copy of stcppmg up
(fixation) dnlmm by Hd. Qr. is alse enclosed.

l

hz view of the above your are requested to xmplcmcnt the decision once taken at
Zonal kvcl in PNM forum so that thc benefit is extended in the staff concerned immediately.

A:n carly positive action on the above fr/\é your end will be highly appreciated .

DA/as above
Yours faithfully

é’ég ;\) 1 ’ 0 }
(Secretary)
N.FRM.U/LMG

-

Copy to GH/NFRMU/PNO for information please.

A Y'“(t:,.i
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CENTRAL ADMINISTRATIVE TRIBUNAL

- | GUWAHATI BENCH  ANNEXURE. 61 _

i Original Appllcatlon No 241 of 2006.

Date uf:Order: This, the 20th day of September, 2006,
THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN.

‘1
Shri pulal %,x\ti Deb
Ex, Crew &SB.roller/Loco Inspector
Under SSE/{:4CD/LMG

Lumding Kalibati
Pukirpar (Joll Bhawan)

'

By Advocaté Shri S.N.Tamuli.
. Versus —

1. The Union of~¥ndia ‘
Reprosented by the General Manager
N.F. Rallways, Mallgaon
Guwahati

}

2. Dlv1'1ona1 Rallway Manager (P)
Lumd | Division
Lumnd | J

_“———s\ ‘_,t‘
|‘\'V 3 .
M I L

‘.&.‘

i
¢
!.
S
i
5

Sarkar, Railway Standing Counsel

(.; "‘,',f*’ A 0 R D E R (ORAL)
\\ \_—‘: r/ “ . ’
. SAG“IDANANDAN, K.V{}(ViC.)

e,

The applicant has retired from service under the
responden$s ag Loco Inspéctor on 31.12.2003 and according to
him, frof 01.01.1996 the pay of the Railway employees was
fixed as per the reﬁommendation of the 5" Pay Coamission and
the appl"&nt and few. others are getting less salary than
their juleors. On representatlon, the Accounts and Finance

wing vetled stepplng up the pay of the employees including

) ' ' ' “\/’

Atrectad

Advs ZAta i



:”"’l. ' v
' that of L(he applicant. Stepping u 1 0 is niors
- . . l ’ ¥ i |
f pping up of sa ary of h ] '

- like namply Sri  Hi '

» Yy 1'H1mangshu Chakraborty was taken wup but
appllcantﬁs case was not considered. He made representations
on 20. 1ﬁ 2004 and, 4.10.2005, which have not vyet been
consxdctwd and disposed of. Hence, this  Original

Applicotion,

2. : Heard Mr. S.N.Tamuli, 1learned counsel for the

applicant and Dr.J.L.Sarkar, Tlearned Standing counsel for

the Railways.

3f ~_ When the matter came up for admission, counsel ﬁorf
{

the appl%cant submits that351nce Accounts and Flnanqgjwlﬁg

of the iespondents has already vetted and approvedvstgbping

PG X ’
ap ot pny vide Annexure-B letter dated 29.10.2002 he will by hy
ﬂﬂ} céi’/;;’
1,37- q}\f"w "7
\ kﬁ:s\

i SRR Y

satislichl &f a direction is issued to the second respondent e

»conu”der ‘dand dispose of the represéntations of the-—_

[ S

e

! with a speaking order and if found eligible to |
tq% benefit. Counsel for the respondents submits that
respondghts have no objection in adopting suéh course of
action. He further submits that since the applicant hqs

retired he -may be directed to forward a copy of this 0.A.

and alcg the copy Qf the representatlons so filed by him to

the rc<?undcnt authority forthwith.

3. Considering Lhc submissions made as'above and 1in
the interest of justloe { direct the applicant to forward a

copy o?‘ fHis 0 A. as well as the representations already

filed l him to the second respondent forthwith in any case

within’io days from today On receipt of the same the second

{

Attested i‘:
& |
i
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/ - o e _
ifespondaht or any other competent authority shall consider

ifand di.pose of the representations by a speaking order'

‘TmommUﬂiLﬂtlng the same to the appllcant within a time frame

of three months thereafter. , :
{

N
. .

o . The Original Application 1is disposed‘of as above.

,In the (ircumstances, there is no order as to costs.

- e b Yot

Sd/VICE CHAIRMAN

ot
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I Northeast Frontier Rallway
) Office of the
. ‘ Divil.Rly.Manager (P)
No. E/283/1/,Nkst§pplng Up of Pay]) A * Lumding. Dtd. 30.10.2007
To, i
Shri Dual Kahti Deb, Ex. CC/LIILMG
» Doli Bhushar); Phukirpar, :
Kalibari Colofly, ,
Po- Lumding; Dist- Nagaon, (ASSAM)
Sub - Cémpliance with the Hon'ble CAT/GHY's order Dtd. 20.09.06
passed in OA 241/06 (Dulal Kt. Deb) — VS — Union of India &
others. .
Ref :- Your representations dtd. 26.08.2004 & 04.10.05,
Your 4 pce' mentioned representations were gone through in compliance with the
Hon'ble CATY3HY's order quoted above & found that you are entitled for stepping up of
pay to the exterit of H)e pay of.your junior Shri Himangshu Chakraborty, Ex. PRC/MLG.
Accordingly,|ydur pay In scale Rs. 6500-10500/- have been stepped up from 15.08.96
and oh’warq. D {He extent of your junior Shri Himangshu Chakraborty under CME's office,
MLG in sca‘é' 3. ¢ 5{d-10500/- vide SM(P)/MLG's Memo: No. E/283/1/LM@Stepping up
Pay) dtd. 17 .2057 (copy enclosed). The preparation of arrear bill is under process.
This (s for your kind information please.
(A.C.Konwar;lw{oq
.. APO/ILMG
_ -:.?Efgipﬁjiyéiany.Manager(P)
:’ i :m%@t ‘;Rly. Lumding
AN ool e i j .‘; ’ 6 A 4
: i
I
¥ / ¥
| \
1
. ha o Fp 8a SSo ¥ ER Pr || %
- I S AN D
.‘., Lﬁ '2: ::EJ-Z "‘v-_‘(’! IJ': -L:n L-).\(') ‘ : ‘.L{I'
. vo [ GO R & P e G e | i
: FUREN S A R < I i
h N SR TE D oEs ! :
Attested ! ‘ : '

Advo':a'ta? [
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mxmm&m@yﬁugumu- Y
L tenns of extant provision of Fifth Pay Commission rule, the pay of Shri D.K.Deb, Ex.CC under !

- DRM@)LM( linn scale Rs. 6500-10500/- is steppel up from 15.08.96 & onwardsto the extent of P
puy of his jurify Shri Himanshu Chakraborty, EX.PRC under CME's aoffice Maligaon, in‘scale Rs. £
6500-10500/».] | | , | ST { o

SN . :
S[ Numo & |i || .Pay already fixed | Pay step up to the Name & - | Pay ix & drawn &
| | Desdguativli | & diawn extent of pay of Designationof | . -
of senior |} ' PRC - Junior person. | .
person. | . v : L
1] Shn i T Rs7100/-wel Rs, 8100/-w.ef | Sha Himanshu | Rs'8100/- w.el |
DX.Deb.| |1.1.96 . {15896 =~ | Chakraborty, |158.96 . 3
ExCC.. | .| RsTI00iw.ef | Rs8300wef - | EXPRC Re 8300/- weef |
’ - © ] 1.4.96 B RN Y7 A SR R Bt R A R
. R 7500/ w.e.f Rs.8500/- wef Rs. 8500/ w.c.f
! : 1.4.97 1.8.98 1 1.898
Rs.7700/- w.ef - Rs.8700/- w.e.f : : Rs. 8700/- w.ef
1.4.98 11.89¢ 1.8.99
Rs.7900/- w.e.f. Rs.8900/- w.e.f Rs. 8900/- w.e.f
1.4.99 1.8.00 ° 1.8.00
"Rs.8100 /- w.e.f | Re9100/- w.ef Rs. 9100/~ w.e.L.
1.4.00- - 1.8.01 ' 1.8.01
Rs.8300/- w.e.f. Rs.9300/- w.e.f Rs. 9300/~ w.e.f
1401 - 1.8.02 ' 1.8.02
: Rs.8500/- w.e.f Rs.950)/- w.e.f Rs. 9500/ w.e.f
b 1.4.02 . 1.8.03 _ 1.8.03
Rs.8700/- w.e.f (VR wef (VR w.e.f
1.4.03 . 31.12.03) 31.12.03)

Thig hiis beeit vetted by FA&KCACG/ENGA vide endorsement dt. 17.10.07 and approved
by compaluil auitlicrity. .
‘ ~ [

f
|

i

- , (Anvita Sinha) %1
’ : ¢+ Sr. Personnel Officer/Mech yi
i For General Manager (P) ]
No. E28M /.M (Stepping up pay) _ Maligaon, dt. 17.10.07
Copy forwilrded for ix\i‘onnutio}pj;&,;_x;ccssmy action toi-
1. FA&CAO/MLG !m"“:%w
2 SIDMELMG | Smen
3 pycpomQ  f
4, D{*M(P)/LMG '
.5, DUM/LMG 2
6. DNOILMG [ .
7. Bif] Clerk(E) EM/LMGU. [ o
8. Déling Qlerk(EYLMG o
A ; Gé,.!, f ]o
( \ ."“%‘;‘hg.\;_: 1 For General Manager ‘
|
Q Pow A Hg A, (Y B wvge 1ot T
o gt B HER G T G S
A e Fy B 58 M e T , l ]
o L‘n o=y ke U Y Tt o (; \ Q - B
: So g SRS Lo gd | F 50
8 40 g2 8o ImES 1 B
Attested N Su; wulowmoset e L ‘, ] . |
3 : ' . Yoy i
- : o !
Advozate. ‘ 1
P .
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CENTRAL ADMINISTRATIVE TRIBUNAL 1

 GUWAHATI BENCH.

o8 | Original Application No.142 of 2008.
8/ C\[//;'/ '

Date of Ordej: This, the 13thday of Augusl, 2008,

HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

$hri Dipak Chandra Bhattacharjee
/0 Late Sasadhar Bhattacharjee
[x Sr. Loco Inspector _
N.F.Railway (Lumding Division)
Presently 1esiding at
Lumding Harulongphar
lelultola (Relugee Colony)
P.O: Lumding, Dist: Nagaon
PIN: 782 447. ‘

“Fies. Applicant.

Ry Advocale Mr.S.N. amuli
- Versus -

(i) The Union of India

pa————

(,,~_"_'.":-\.;\'\5; rarN Reprasenled by The Secre leary
TGN REEN Railwery Board, Rail Bhawan
N New Delhi- 110 001,

i i;\é;‘} '..\ [ '
HE R

E \Q&D "@ el ) {ii) ther Conetal Monaes
' SR S LR titwe gy, Mealicgeson
Guwethali- 781 011

\"\E\(I W ‘\'\ ‘\}\'/\ i
e (i)  The Financial Advisor & Chict Accounts Officer (A 2 CAO)
NLF.Railway, Maliguon
Guwahali - 781 011.

(iv) The Divisional Railway Marnge:
N.F.Railway {Lumding Divisicn)
tumding, Dist: Nagaon
PIN: 782 447.

‘ . . \ ]
K/\S/y O, LSankar, Reitwiry Stone fivae g ool

l,‘"‘)
Attcstcd T T2 & R N L Ty

- Advocate

L espaondents,



o —m———

\\1“51' ,
\\ “3[‘ e \

Attested
7.
- Advocate

ORDER(ORAL)
13.08.2008 -

“Heard Mr.S.N.Tamuli, leamed counsel appeaearing  for ihe' ‘
Applicant and perused the materials placed on record.
2. Appllcon’r Is a reﬂred employee of Railways. It is the case of

the Appllcom‘ ’rhcﬁ whne pay revision came into effect from 01.01.1 1996, |
pay flxoﬂon were given tc various rdllwoy servmms and in 1héf2€gm L
some of ’rhe juniors of the Applicant were given higher pay than the
Applicant. It is stated Tho’r 'rhe Applicant represented the matter to the
Authorities and ‘Union' also took up the case of the Apphcant‘:%g‘ the
/-\u\’hOinéé. i is also stated that some of the similcly plc;ced roilwdy
sc«:rvc:rﬂ‘s approached this Trianol and with ‘the intervention of this Tribunal,
Respondents considered The grievances of the Applicant of that case
und gave them the actual rellef during Oclober 2007, Py filing ihis Orlaginal
Applicalion uncier Section 1b‘? of 1her Adminishredive Tribnmeals Al 1985, the
Applicant clairms stepping up of his pay (al por wilh his juniors) ligght from
1996 and consequenﬂo!jrevision of his pension and other retirement

penefits frorm 2003.

\

3. A copy of this Origi al Applicalion has cilreaddy boen sorved

~on Dr. J.LSarkar, learned Standing counsel for Ihe Railwerys: who has also

boen heard.

4. | It appears that the quesltion relating 1o slepping up of pay is
being considered by the PNM and, in fact, in ifs meetings dated

.
05.03.2002 and 06.03.2002 that was in the agenda at Sl No.42 (89/1 7,):,,%’

—? . -

<
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the Responde fstolo ok mto 1he grievances of the Applicant, as rclsea in
' 'rhe presem‘ .Orlglnol Appllcohon (by freoﬂng a copy of this Onglnol
Application to be a represento’non_, of the Applicant, to the Respondents)
and grant him relfef, as due and.admissiple under the Rules and the facts

of the case, within a period of 120 days from the date of receipt of a copy

of 1hi$ order.

6. With the above observations and direclions, This case siands

disposed of at admission stage.

7. , Send copies of this order to the Applicant and the
Respondents (along with copies of this Original Application) in the address

\\lmaN :
\¥ Gy . . - s - : .
KN given in the Original Application and free copies of this order be supplied

feungoy

to learned counsel appearing [or bolh the poarlies.

A

Z4)- \/e ee- Q Aairme

N
Ny, Aty
N Wwah {\;

ﬁpmmn o1 "
(Janll 3‘ Adm"“‘

k] “4 ’-'nv
Guw'\ rai © ench
‘Tﬂﬂalouwahau 5

o

Attested

Advocats

P
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" A INEXURE.. Xeae
. ? :
[ 3 . U CENTRAL ADMINISTRATVIVE TRIBUNAL.
: N . GUWAHATL BENCH;

!
! .

y o i | l‘:
Ol 1unal Apphcatton No AT / 6_6 108

-t
¥

x"
i
f] o e s e e ‘.

‘| | ..
; stc Pctmon No .

: i
“\'oles cﬁhc Reuslry o T Date Orders of the Tribunal
,J_...,, SN ORI VU FTSOo B U U x

' 09.09.03 - Hc:eu.‘cl M S.N.Tamuli, -‘l"'u'nc'd-E
pli ' },‘ ; c_ounsci appearing [(or the /\pphmuxl;
" : : aud Dr J.L.Sarkar, learued Smndmg,

o ' counscl appearing for the Rathways.
' I _ The pay of lho Applicant was f\«,d as
/ " \ per ugommemlauou of the Gt (,pntral g
l " Pay - Commission with c-t‘f'ec{ frowm
3\ ) ( o : 01.01.1996 but e /\])pll(‘cml ls,goumg .
\‘\\T . | , less '.sa]m)" than'  his Jum(u'\ The |
bl . Applicmt  las male 'bcvcjllf
. ‘ epresentations hut his l'C])l'l?S(,ch\ll()llts !
- " ‘ ‘ ; bhave not yet been consulmt:d and
;z.\a : : dl;posul of by the Rcspmnl('uls The !
: 1 I ' ' Case is also Squanely covered by the
\ . ;c_..uJ.ua ]udgumms of  this lnbmml ;
‘ ' f‘..“.u“il(l(‘l(‘d in CLA. 291 /20006 chspt)&?cd ol .
RO S IR on’ 1 20.00.2006 (,)J\.],l.?./'zoos

' - diéposc;d of on 13.08.2008 mspeé‘_l.jvcly.

hr the aforesnid premises, Ih( O.A.
) |18 hereby disposed of, with a (]m clion '
Atrested " h . . to the Respondents to look u;!o the g
‘@// grievances of the Applicant, as \lrllC‘Ll |
Advo‘:‘%‘# i : :

. ek .

PESPATCHRED
on. /8.9 .m0 -
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’ 09.09.08 i the  present  Original
application (by weating a copv of

this Original application to be a

fepresentation ol the Applicant to

the Respondents) and grant him

~ relief, as due and admissible under
’ - the Rules and the facts of the casc,
within a period of 4 montls from the

date of receipt of a copy of this

order. '

With  the _ :-.\l').ovc obscrvatiou.

and directions, this case stands

sdisposed of at admission slage.
Send copies of this "oider 1o
the Applicaut and the Respondents
(adong with copiz:‘s of this Oniginal
application) in the address given in
~the Original application and fiee
;_cir{ncs of this order be supplicd to
lcénlcd counscl appearing for both ‘

dic parties.

Sd/-
KHUSHIRAM
MEMBER (A)

Att%é“’/ -



